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on and registration of marriage.- ‘(1) Where on verification g
id scrutmy of the memorandum and documents received under sub- 0
rule(l) or sub-rule (3) ofrule6, the Regisirar is satisfied that
the marriage has been solemnised, he may enter the particulars of -

the marriagein  the  register and issue -a  Certificate

of Anand Marriage in Form-IV.
(2) | If the R‘egisﬁ‘ar has reasons to believe that,- _
“(a) - the marriage between the parties has not been performed in

accordance with Anand Marriage ceremony; or
| (b)  the identity of the parties or the witnesses testifying the
solemnization of the 'marriage is not established; or
) the docuients tendered before him do not prove the marital

status of the part1es,

| - then he may, call upon the parties to produce such further information

- or documents as he may deem necessary, for establishing the identity
~ of the parties é.nd the withesses or correctness of the information or
‘4 - documents presented to him within a perlod of thlrty days from date of

rece1pt of memorandum.

8. Refusal of registration of anand marriage.- The Registrar may, for
the reasons to be recorded in  writing  refuse
the registration of mar_riage, if the parties to the marriage fail to

comply with the direction issued by him under sub-rule (2) of rule 7.

~¢- | 9. Cor_rection of I‘??the entries in the register.- The Registrar may, on an
applicaﬁen made to him by any pérty to the marriage, if satisfied that
there is typographical or clerical mistakes in the entries made in the
register or on the -Cert_iﬁeate of Registration in relation to the name,
age or date of marriage, make suitable corrections with previous
sanction of the District Registrar and affix his signature to each such
‘correction. |
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.-(1) Any person aggneved by the decision of the Registrar ~

y file an appeal to the District Registrar within a period of three

“months from the date of communication of such decision:

Provided that the District Registrar may entertain an appeal made to it
after the expiry of the said period of three months if it is satisfied that

the appellant has sufficient cause for not prefemng the appeal within

that period.

(2) ‘The District Reglstrar shall, after glvmg opportumty of hearing to
- the parties concerned, dispose of the appeal within a period of ﬁﬂeen
days.

R B o Flhng of - Mémorandum. =(1). The Reg1strar shall forward duphcate

copies of the memorandum received in a month to the D1strlct
Registrar before the 10th day of every subsequent month.

(2) The ongmal of the memorandum received by the Registrar and
duphcate copies forwarded to the District Registrar shall be retamed
in their offices.

(3) The Registrar shall also forward part1cu1ars of the corrections made
under rule 9 with the date of correction and a copy thereof to the
Distnct Reglstrar

By order and in the name of the
Governor of Chhattisgarh,
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